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O R D E R 
 

PER SAKTIJIT DEY, JM 
 
          This is an appeal by the assessee against the assessment order dated 

31.01.2017 passed u/s 143 (3) r.w.s 144C (13) of the Income Tax Act, 1961 for 

the assessment year 2012-13 in pursuance to directions of learned Dispute 

Resolution Panel (DRP) – 3, Mumbai.  

2.    We have heard the parties and perused the material on record. The 

learned counsel for the assessee submitted, assessee has filed application 

under Direct Tax Vivad se Vishwas Act, 2020 for settling the dispute arising in 

this appeal. A letter dated 13th December, 2020 enclosing the 

acknowledgement in Form No. 1 and 2 have also been filed before us. 

Considering the fact that the assessee has opted for settling the dispute under 

Vivad se Vishwas Act, 2020, we are inclined to dismiss the appeal as 

withdrawn. However, liberty is granted to the assessee to seek restoration of 
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this appeal, in the event, the declaration filed under the Vivad se Vishwas Act, 

2020 is not accepted by the Department.   

          In the result, appeal filed by the assessee is dismissed with the 

aforementioned liberty.         

 

 
          Order pronounced in the open court on   18th January, 2021.    

        

 

             Sd/-        Sd/- 
              (N.K. PRADHAN)                                                   (SAKTIJIT DEY)  

        ACCOUNTANT MEMBER                           JUDICIAL MEMBER  

   म ुंबई Mumbai; दिन ुंक Dated:        18/01/2021                                             
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